A

IN THE CENTRAL ADMINISTRATIVE TRIsUNAL
PRINCIPAL BENCH
NCLW DELHI

OA 882/92
Neu Delhi this the 8th day of April, 1997

Hon'ble Smt.Lakshmi Swaminathan, Meaber (2J)
Hon'ble Shri K,Muthukumar, Mambar (A)

Shri Radha Raman,
s/o Sh,Kanhiyi Lal,
V&P.J, Baghola Ter Palual,
Oistt,faridabad, Haryana
ee Applicant
(None forthe applicant )

| T
Union of India and Ors

1, Through the Dirsctor Genaral(Works)
coPoUoDo NI.I'Man Bhauaﬂ.
Naw Oalhi,

2, The Secretary,
UsP,S,LCs Dholpur Housse,
Neu Delhi,
s Ra3spondents
(Nons for the respondents)

O RO ER (0RA)
(Hon'ble Smt,Lakshmi Swaminathan, Member (3)

Nons f'otf.ha partiss, aven on the sscond call,
W3 note that proxy counssl for the applicant had taken an
adjournment on the last data of hearing i,e, 27.2,97. Even
on that date,nona had appeared on behalf of the respondenta.
In view of the further observaticns made in the order
dated 27,2,57, this application is dismissed for default
Lodill Gornadln >

ukumar) (Smt.Lakshmi Suaminathan)
Member (a) Member( J)

non prosecution,

s




